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28th February, 1986 tn 3rd
hune, 1926,

(iv) G.S.R. No. 882(E). date:l
the 26th Augu.t, 1988, providing
that, in accordance with a gener:!l
practice that was prevalent at tha
relevant time. the excise duty on
compounded rubber, falling und-
er Heading No. 47.335 of the § :h-
edule to rhz Ceatral Bxeise Tariff
Act, 1985 and uscd in the factory
of production for the manuw-
facture of poods falling within
Chapter 47 of the said Schedule,
shall not be required to be pnid
during the period from 28h
February, 1986 to 24th May, 1987,

|Placed in  Library. See
No. LT-6523/88 for (i) to (iv)}

IL. A copy exch (in English and
Hindi) of the following Notifina-
tions of the Ministry of Finance
(Department of Revenus), under
section 159 of the Customs Act,
1962, together with explanatory
memoranda on the Notifications ;—-

(I) G.S.R. No. 848(E), dated
the 10ih August, 1988, <eekng to
amend Notification No. 208/81-
Cus. dated the 22nd Sepember.
1981 so as to inllude the lite
saving drug “Ceftazidime in-
jection”™ in the exempted cate-
gory of drugs and medicines.

(ii) G.S.R. No. R6)(E), date:!
the 16th August, 1988 amending
further Notification No. 210/76-
Customs, dated the Znd August,
1976 so as to reduce the basic
cutoms d uy on import of fire-
arms and ammunition by “re-
nownyd shois™ from the existing
level of 749 ad-v.slorem 1o 35%
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wil-valorem.

[Placed  in Library See No.

LT-6524/88 for (i) an

Q) :

Notifications of the Ministry of
Co.mmunications (Depart neat of Tele-
codmiunications)

THE MINISTER OF STATE

IN THE MINISTRY OF COM-

MUNICATIONS (SHRI GIRDHAR

GOMANGO) : Madam, [ beg

to lay on the Table, under

sub-section (5) of soction 7 of the

Indian Telegraph Act, 1885, a copy

each (in Bnglisk and Hindi) of the

following  Noatifications of  the
Ministry of Communications (Dzpart-
ment of Tele:ommunisations): —

(1) G.S.R. No. 811(E), dated the
26th July, 1988, publishing a Corr-
igendum to Government Notifi-
cation G.S.R. 626(E)., dated rthe
1 7th May, 1988.

(iiy G.S.R. No. 812(E), datcd the
26th July, 1988, publishing the
Indian Telegraph (Eighth Amend-
ment} Rules, 1988.

(Placed in iLibrary. See No.

LT-6457/88 for (i) and (i)}

L. Accounts (1985-86) of the Uni-
versity Maintaiced  Institutions
inclading Halls of Residence of
University of Delhi and related
papers.

II. Report and Acconnts (1986-87;
of the Rashtriya Sanskrit Sans-
than, New Dclhi and related
pagers.

THE MINISTER OF HUMAN

RESOURGE DEVELOPMENT
(SHRI P. SHIV SHANKER)

Madam. T beg to lay on the Table,
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a copy cach (1n English and Hmdo)
of thi following papers:—

({2} Annual Accounts of the
University Muintained Tostitutions
incluling Halls of Residence of the
University of Dethi. for the year
1985-86, and the Auiit Report
thercon.

(b) Statement giving reasons for
the delay in laying Lthe papor men-
tioned at (a) above. [Placed in
Library, See No. LT-6528/88 for (a)
and (b)|

(ii) () Annual Report ol the

Rashtriva Sanskrit Sansthan, New
Dethi. for the year 1986-87.
(b) Annual A-ccounts of the

Rashtriya Suanskrit Sansthan, New
Delhi, tor the year 1986-87 and the
Audit Report thereon.

(c) Review by Government on
the working of the Sansthan.

(d) Siatement giving reasons for
tha dslay in laying the papers men-
tioned at (a) and (b) above. [Placed
in Library. See No. LT-6527/88
for (a) to (d) } '

I. Report for the period from the
Ist Januwary, 1986 to the 3lst
Dccember, 1986) pertaining to
the cxccatior of the Provisions
of the monopolics and Restrictive
Trade Practices Act, 1969.

Accounts (for the year ended the
30th June, 1934 and 1985) of the
Indasteial Cooperaticvs Limited,
New Dolhi and related  papers.

1N

M. Notitications of the Ministry
of Industry (Dcpartaeat of

Company Affairs.)
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THE MINISTER OF SIATE IN
THE DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (Shri
M. ARUNACHALAM ) : Madam, T
heg to 1ay on the Table —

I. A copy (in English and Hindi)
of the Sixteenth Anaual Report
pertaining to the excciution of the
provisions of tho Monopolies and
Restrictive Trade Practices, Act,
1969, for the period trom the Ist
Janunry. 1986 to the 3lst December,
1936, un-der sestion 62 of the said
Act. [Placed in Library See No.
LT-6533/88]

TI. A copy eich (in English and
Hin'li) of the following papers:—

(i) (7) Annul Accountsof the
National Federation of Industrail
Cooparatives  Limited.  New
Delhi, for the year ended the
33th Jus. 1934, and the Auditors’
Report Lthereon.,

(b) Scatement by Government
accenting the Aanunl Accounts
of the Federation.

(¢) Statement giving 1easons
for the delay in laying the paper
maatioasd at (&) above, [Placed
in Library. See No. LT-6531/88
for (2) to (c)]

(i){a) Annual Accounts of the
National Federation of Industrial
Cooporaiive. = Limited, New
D.ihi, for the year ended the
3Xh Juae, 1985, and the Aud:-
tory’ Report thereon.

(b) S:atemeat by Government
aceapling the Annual Auounts
of the Federation. -



